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AFryDAVIT TO BE FILED BY THE CANDIDATE ALOI{G WITH NOMINATION PAPER BEFORE THE
RETURNIilG OFFICER FOR ELECTION TO THE COUilCIL OF STATES (T{AME OF THE HOUSE) FROM
KEMLA TEGISLATIVE ASSEMBLY CONSTITUENCY(NAME OF THE COITSTITUET{CY)

!. 
PAETA

I, M,V. SHREYAMS KUMA& son of Late M.P. Veerendrakumar, Aged 53 years, resident of Anandamandiram,

Puliyaramala, P.O. Kalpetta North, Wayanad - 673 722, a candidate at the above election, do hereby solemnly

affirf and state on oath as under:-

1) I am a candidate set up by LOKTANTRIK JANIA DAL

!
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My name is enrolled in 019 KALPETIA LA CONSTITUENCY. STATE OF KEMLA (Name of the Constituency

and the State), at Serial No. 35 in Pad No' 088

My contact telephone number(s) islarc 9847005702 (mobile) and 04936 202344 (landline) and my e.mair

ID is shreyu@mpp.co.in and my social media accounts (if any) are:

(i) Facebook - https://facebook.com/shreyaskumar
(ii; fwitter - https://twitter.com/shreyumla & https://twitter.com/mvshreyamskumar

(iii) instagram - https://instagram.com/shreyamskumar

Details of Permanent Account Number (PAN) and status of filing of Income Tax return4)

sl

No.

Names PAN The financial year for
which the last Income-

tax return has been

filed

Total income

shown in Income-

tax return (in

Rupees) for the

last five Financial

Years completed
(as on 3lst lvlarch)

1. Self - M.V. Shrevams Kumar ACZPVz824L 2014-t5
2015-16

2016-17

20t7-18
2018-19

Rs. 99,25,524.00

Rs. 1,33,03,317;00

Rs. 2,50,43,187.00

Rs,3,87,47,427.00

Rs. 4.43.08.054.00

Spouse -
Smt, Kavita Shrevamskumar

AXFPK324OE NOT APPLICABLE NOT APPUCABLE

3. HUF (If Candidate is

Kafta/CoDarcener)

NOT

APPLICABLE

NOT APPLlCABLE NOT APPLICABLE

Dependent-1 - Kum, Devika

M.S.

KWHPS6403L NOT APPLICABLE NOT APPLICABLE

5. Dependent-2 - Kum. Gayathri

M.S.

NO PAN

ALLOTTED

NOT APPUCABLE NOT APPLICABLE

6. Dependent-3- Master Rishab

M.S.

NO PAN

ALLOTTED

NOT APPLICABLE NOT APPUCABLE

for PAN holder to mention PAN and in case of no PAN, it be cleadyman0arory stated

"No PAN allotted".

5) Pending criminal cases

(i) I Oectare ttrat thereffipending criminal case against me. (Ick Udrnut,u" if there is no

irJi:fii, 
** pendins€tPthe candidate and write Nor APPLICAB.2grn6t alternative (ii)

v (ii) The following criminal cases are pending against me:

(lf there are pending criminal cases against the candidate, then tick this alternatjve and score off

alternauve (i) above, and give details of all pending cases in the Table below)

2
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Table

(a) FIR No, with name and address of
Police Station concerned

Not Applicable Not Applicable

(b) Case No, with Name of the Couft (L) CC 24/201t - nev,r

no. cc 566/2019

Before the Judicial First

Class Magistrate-1,

Kozhikode District, Kerala

State

(2) CC 62s12018

Before the Judicial First

Class Magistrate l,
Ernakulam

(c) S€ction(s) of concerned
Acts/Codes involved (give no. of
the S€ction, e,g, 5ection,,,,,,., of
IPC, etc.).

Sec. 500 of IPC. Sec. 63 of the
Copyright Act, 1957

(d) Brief description of offence Private complaint for
Defamation against
publication in

Mathrubhumi Daily. I
am technically arraigned
as Accused being the
Director of The

Mathrubhumi Printing &

Publishing Company Ltd.

All proceedings in this

case have been stayed
by the Honble High

Court of Kerala vide

Order dated 410112013

in CRMA No. 645012012

in Crl. MC No.

3!4712012.

Private complaint for
infringement of
Copyright for.
publishing a book, I
am technically

anaigned as Accused

being the Director of
The Mathrubhumi

Printjng & Publishing

Company Ltd.

All proceedings in this

case have been stayed

by the Hon'ble High

Coud of Kerala vide

Order dated

15/11/2019 in Crl. M.

Appl 1/2019 in Crl.

M.c. No. 8048/2019

(e) Whether charges have been
framed (mention YES or NO)

YES NO

(f) If answer against (e) above is
YEq then give the date on which
charges were framed

Charge framed on 27-

02-20t2
Not Applicable

,,.'.'..
...'.'..'
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(e) whether any Appeal/Application
for revision has been filed against
the proceedings
(Mention YES or NO)

N0.

3ut, Criminal
\'liscellaneous Application

|CRMA) No. 645012012 in

Crl. M.C. No.3t47l20I2
ras been filed before the

Honble High Court of
Kerala to quash CC

24l20LL - new no. CC

566/2019 pending before

lhe ludicial First Class

[4agistrate-1, Kozhikode.

NO

3ut, Crimjnal
\4iscellaneous

qpplication (Crl. 14.

Appl.) 1/2019 in Crl.
vl.C. 8048/2019 has

:een filed before the
tonble High Court of
(erala to quash CC

52512018 pending

lefore the Judicial First

Slass Magistrate-1,

Ernakulam.

6) Cases of conviction

y' 
(i) I dedare that I have not been convicted for any crlminal offence. (l-ick this alternative, if the

candidate has not been convicted and write NoT APPUCABLE against alternative (ii) below)

OR

-. .1/-\.. .,(il) I have been convictAd fo,r the offences mentioned below: NoT A\PUCABLE

-Yy
(If the candidate has been convicted, then tick ihis altemative and score off alternative

(i) above, and give details in the Table below)

(a) Case No, Not Applicable Not Applicable Not Applicable

(b) Name of the Court Not Applicable Not Applicable Not Applicable

(c) S€ctions of
Acts/Codes involved
(give no. of the
Section, e.9.

Section.,,,.,, of IPC,
etc.).

Not Applicable Not Applicable Not Applicable

(d) Brief description of
offence for which
convicted

Not Applicable Not Applicable Not Applicable

(e) Dates of orders of
conviction

Not Applicable Not Applicable Not Applicable

(f) .Punishment imposed Not Applicable Not Applicable Not Applicable
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(e) Whether any Appeal
has been filed against
conviction order
(Mention YES or No)

Not Applicable Not Applicable Not Applicable

(h) If answer to (9)
above is YEt give
details and present
status of appeal

Not Applicable Not Applicable Not Applicable

(6A) I have given full and utrto-date information to my political party about all pending criminal cases

against me and about all cases of conviction as given in paragraphs (5) and (6).

YES, I have given full and up-to-date information to the political party,

Note:

1. Details should b€ entered dearly and legibly in BoLD letters.
2. Details to be given separately for each case under different columns against each

item,
3. Details should be given in reverse chronological order, i.e., the latest case to be

mentioned first and backwards in the order of dat6 for the other cases, -

4. Additional sheet may be added if required,

5. candidate is responsible for supplying all informauon in compliance of Hontle
Supreme Courfs judgment in W. P (C) No, 536 of 2011.

7) That I give herein below the details of the assets (movable and immovable etc.) of myself, my

spouse and all dependenB:

a. Detailr-cfJlgreue-assefiq

Note: 1' Assets in joint name indicating the extent of joint ownership will also have to be given.

Note: 2. In case of deposiVlnvestrnent, the details including Serial Number, Amount, date of deposit,

the scheme, Name of Banvlnstitution and Brdnch are to be given.

Note: 3. Value of Bonds/Share Debenturesas per the current market value in stock Exchange in

respect of listed companies and as per books in case of nonlisted companies should be

given.

Note: 4. 'Dependent' means parents, son(s), daughte(s) of the candidate or spouse and any other

person related to the candidate whether by blood or marrlage, who have no separate

means of income and who are dependent on the candidate for their livelihood.

Note: 5. Details including amount is to be given separately in respect of each investment

Note: 6, Details should include the interest in or ownership of offshore assets.

\i
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Explanation:- For the purpose of this Form, the expression *offshore assets" includes, details of
all deposits or investments in Foreign banks and any other body or institution
abroad, and details of all assets and liabilities in foreign countries';

':.,.ji- ';

st.

No.

Description Self

M,V, Shreyams

Kumar

Spouse

Smt. Kavita

Shreyams

Kumar

HUF Dependent-1

(um. Devika
vl.S.

Dependent-2

(um. Gayathri
vl, s,

Dependent-3

\4aster Rishab
\4,S.

I Cash in

nan0

Rs. 15,000.00 Rs.5,000.00 NA NIL N]L NIL

II Details of
deposits in

Bank

accounts

(FDRs.,

Term

deposits and

all other

types of
deposits

including

savng
accounts),

Deposits

with
Financial

Institutions,
Non-Banking

Financial

Companies

and Co-

ope[ative .

societies and

the amount

in each such

deDosit.

Rs.6A,77,516.64

As per Annexure
-I

Rs.1,80,286.

35

As per

Annexure - I

NA Rs.99.07

Annexure -

I

Rs.12,702.0

0

As per

Annexure - I

Rs.2,097.0

0

Annexure -

I

III Details of
investment

in Bonds,

Debentures

/shares and

units in

companies/

Mutual

funds and

others and

the
amount.

Rs.z,85,39,724.87

As per Annexure

-II

Rs.49,010.90

As per

Annexure -

II

NA NIL NIL NIL

rL I,r. d
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Explanationl- For the purpose of this Form, the expression "offshore assets" includes, details of

at|depositsorinvestmentsinForeignbanksandanyotherbodyorinstitution
abroad, and details of all assets and liabilities in foreign countries'i

sl.

No.

Description Self

M,V. Shreyams

Kumar

Spouse

Smt. Kavita

Shreyams

Kumar

HUF Dependent-1

(um. Devika
vl,s,

Dependent-2

(um. Gayathri
\4.S.

Dependent-3

Vaster Rishab

v.s.

I Cash in

hand

Rs. 15,000.00 Rs.5,000.00 NA N]L NIL NIL

II Details of
deposits in

Bank

accounts
(FDRs..

Term

deposits and

all other

types of
deposits

including

savng
accounts),

Deposits

with
Financial

Institutions,
Non-Banking

Financial

Companies

and Co-

oper€tive

socieues anc

the amount

in each such

deDosit.

Pc.60,77,516.64

As per Annexure
.I

Rs.1,80.286.

35

Annexure - I

NA Rs.99.07

Annexure -

I

Rs.12,702.0

0

As per

Annexure - I

Rs.2,097.0

0

Annexure -

I

III Details of
investment

in Bonds,

Debentures

/shares and

units in

companies/

Mutual

funds and

others and

the
amount,

Rs.2,85,39,724.87

As per Annexure
-II

Rs.49,010.90

As per

Annexure -

T

NA NlL NIL NIL

rL I,-..,. d



1V Details of
investment

in NSS,

Postal

Saving,

Insurance
policies and

invesunent

in any

Financial

lnstruments

in Post

Office or
Insurance

Company

and the
amount,

Rs.2,9A,94,469.25

As per Annexure
-tI]

Rs.1,48,11,0

00.00

tu per

Annexure -

III

NA Rs.25,00,0

00.00

Annexure -

uI

Rs.25.00,00

0.00

Annexure -

IiI

Rs.30,00,0

00.00

Annexure -

I1I

Personal

loans/adva

nce given

to any
person or
entity
including

firm,
company,

Trust etc.,

and other
receivables

from

debtors

and the

amount

NIL NIL NA NIL NIL NIL

VI Motor
..Vehicles/Air

crdft/Yacht

s/Ships

(Details of
Make,

regisFation

number

etc,, year

of purchase

and

amount)

Rs.24,03,295.00

As per Annexure
.IV

Rs.11,63,035

.00

Annexure -

ry

NA NIL NIL NiL

VII Jewdlery,
bullion and

valuable

thing(s)
(give

details of
weight and

value)

Rs.9,85,000.00

As per Annexure

Rs.25,12,000

.00

Annexure - V

NA Rs,4,00,00

0.00

As per

Annexure -

Rs.4.00,000.

00

As per

Annexure -

Rs.4,00,00

0.00

As per

Annexure -

VIII Any other
asseE such

Rs.2,44,85,178.0 
"

0

NIL NA NIL NIL NIL

lLJ,n 4
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b. Detdlr-sfJo.Eevaue.e i
t,tote: i. eroperties in joint ownership indicating the extent of ioint ownership will also have to be

indicated

Note: 2. Each land or building or apartment should be mentioned separately in this format

Note: 3, Details should include the interest in or owneBhip of offshore assets.

i'

as values

of
claims/inter

est

As per Annexure
-vI

u Gross Total

Value

Rs.

9,16,00,183.76 1 ,87 ,20 ,332.2

NA Rs.

29,00,099.

07

Rs.

29,r?,702.O

0

Rs.

34,02,097.

00

5t.

No.

DescripUon Self

M,V. Shreyams

Kumar

Spouse

Smt. Kavita

Shreyams

Kumar

HUF Depbndent-1

Kum, Devika

M.S.

Dependent-2

Kum, Gayathri

M.S.

Dependent-3

Master Rishab

M.S.

Agricultura

I Land-

Location(s

)-Survey
number(s)

As per

Annexure - VII
NIL NA NIL NIL NIL

Area (total

meaSurem

ent in

acres)

As per

Annexure - VII
NIL NA NIL NIL NIL

Whether

inherited
propeny

(Yes or
No).

As per

Annexure - VII
N]L NA NIL NlL NIL

Date of
purchase

in case of

acquired
property

As per

Annexure - VII
NIL NA NIL Nlt NIL

Cost of
Land (in

case of
purchase

at the
time of
DUrchase)

As per Annexure
.WI

NIL NA NIL NIL NIL

Any

Inve$men

t on the
land bv

As per

Annexure - VII
NIL NA NIL NIL NIL

8
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{:

way of
developm

ent
constructi

on etc,

Approxima

te current

marKet

varue

As per

Annexure - VII
NIL NA NIL NIL NIL

I] Non-

Agricultura

Location(s

) Survey

number(s)

As per

Annexure - VIU Annexure -

VUI

NA NIL NIL NIL

Area (total

measurem

€nt in Sq.

ft.)

As per

Annexure - VIII Annexure -
NA NIL NIL NIL

Whether

inherited
propeny

(Yes or
No).

As per

Annexure - VIII Annexure -

UII

NA NIL NlL NIL

Date of
purchase

in case of

acquired

DroDedv

As per

Annexure - VIII Annexure -

VIII

NA NIL NiL NIL

Cost of
Land (in

case of
purdrasg

at the
time of
purchase)

As per

Arinexure - VIII Annexure -

VI

NA NIL NlL NIL

Any

investmen

t on the
land by

way of
developm

ent
constructi

on erc.

As per

Annexure - VIII Annexure -

VI

NA NIL NIL NTL

Approxima

te current

market

vatue

As per

Annexure - WII

.-.

Annexure -

vII1

NA NIL NIL NIL

v
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III Commercial

Building

(including

Apartment)

Location(s)

Survey

number(s)

As per

Annexure - IX
NIL NA NIL NIL NIL

Area (total

measurem

ent in

So.ft.)

As per

Annexure - IX
NIL NA NIL NIL NIL

Built-up

Area (total

measurem

ent In

sq.ft)

As per

Annexure - IX
NIL NA NIL NIL NIL

Whether

inherited
property

(Yes or
No)

As per

Annexure - IX
NIL NA NIL NIL NIL

Date of
purchase

in case of

acquired

DroDertv

As per

Annexure - IX
NIL NA NiL NIL NIL

Cost of
Property
(in case of
purchase)

at the
time of
DUrcnase,

As per

Annexure - IX
NIL NA NIL NIL NIL

Any

rnvestmen

t on the
land by

way of
developm

ent
constructi

on etc.

As per

Annexure - IX
NIL NA NIL NIL NIL

Approxima

te cunent
market

vatue,

As per

Annexure - IX
NIL NA NIL NIL NIL

IV Residentia

lBuildings
(including

Apartment

As per

Annexure - X

NIL NA NIL NIL NIL

ilrl
1-

r!
1-v
\J L..--"'
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It'f

Location(s

)-Survey
number(s)

Area (total

measurem

ent in

sq.ft)

Annexure - X

NIL NA NIL NIL NIL

Built-up

Area (tobl
measurem

ent in

sq.ft)

As per

Annexure - X

N]L NA NIL NIL NIL

Whether

inherited
property

(Yes or
No).

As per

Annexure - X :

NIL NA NIL NIL NIt

Date of
purcnas€

in case of
self-

acquired

DroDerW

As per

Annexure - X

NA NIL NIL NIL

Cost of
Property
(in case of
purchase

time of
Durchase)

Annexure - X

NIL NA NIL N]L NIL

Any

investment

on the land

-by way of
dwdopme
n(,

constructio

n erc.

As per Annexure
-X

NIL NA NIL NIL NIL

Approxima

te curTent

market

value

As per

Annexure - X

NIL NA NIL NIL NIL

OSters
(such as

interest in

property)

As per

Annexure - XI

NIt NA NiL NIL NIL

VI Total of

cunent
market

value of
(D to (v)

ab6ve'

Rs.

74,89,77,870.00

Rs.

5t00,000.00 NA NIL NIL N]L

11
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8) I give herein below the details of liabilitjes/dues to public flnancial institutions and government:-
(Note: Please give separate details of name of bank, institutjon, entity or individual and amount before each
item)

sl.

No.

Description 5etr

M.V, Shreyams

Kumar

Spouse

Smt Kavita

Shreyams

Kumar

HUF Dependent-1

Kum. Devika

M.S.

Dependent-2

Kum. Gayathri

M.S.

Dependent-3

Master Rishab

M.S,

Loan or
dues to
BanlVFina

ncial

Institution
s(s) Name

of the
Bank or
financial

Instituuon

, Amount

outstandin
g. Nature

of Loan

Rs.4 ,17 ,77 ,972.
00

As per

Annexure-XII

Rs.2,56,03,0

73.30

Annexure-

)31

NA NIL NIL NIL

Loan of
dues to
any other

individuals

/entity
other than

mentioned

ADOVE

Name(s)

Amount

outstandin
g, nature

of loan

NIL NiL NA NIL NIL NIL

Any other
liability

NIL NIL NA NIL NIL NIL

Grand

total of
liabilities

4,77,77,972.00

fs.
2,56.03,073.3C

NA NIL NTL NIL

h l'-"2

C
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(ii) SgvirtrEell-DJlesi
Dues to departments

dealing Wth

Government

accommodation

(A) Has the Deponent been in occupation of

accommodation provided by the Government atany

time during the last ten years hfore the date of

notification of the current election ?

(B) If answer to (A) above is YES, the following

declaration may be furnished namdy:-
(i.) The address of the Government

accommodation:

20, Neyyar, MLA Hostel

ThiruvananthaDuram

(o There is no dues payable in respect of

above Government accommodation,

towards-

(a) rent;

(b) electricity charges;

(c) water charges; anc

(0 telephone charges as on 07.08'2020

lthe date should be the last date of the
. third month orior to the month in which the

election is notified or any date thereafterl.

Note- 'No Dues Cedificate' from the

agencies concerned in respect of rent,

electriclty charges, water charges and

telephone charges for the above

Government accommodation should be

submitted.

{ 
"ut(Pl. tick the

appropnate

alternatjve)

:iii) )ues to depadment dealing

r/ith Government transport

iincluding aircrafts and

lelicopters)

Self

NIL

Spouse

NIL

HUF

NA

Dependent-1

NlL

Dependent-2

NIL

Dependent-3

NIL

) lncome Tax dues NIL NIL NA NIL NIL NIL

iv) GST dues NIL N]L NA NiL NIL NIL

lvi) !4 un icipa U Property tax dues N]L NlL NA NIL N]L NIL

ivii) \ny other dues NIL NIL NA NIL NIL N]L

(viii) 3rand total of all Government

lues

NIL NIL NA NIL NIL NIL

l5
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(ix)
Whether any other liabilities
are in dispute, if so, mention
:he amount involved and the
tuthority before which it is
lending.

NIL NIL NA NIL NIL NIL

9) Details of profession or occupation;

(a) Self : M.V. Shreyams Kumar -social Worker, planter and Company Managlng Director

(b) Spouse : Smt. Kavita Shreyams Kumar - Housewife

(9A) Details of source(s) of income:

(a) Self : Agriculture income, Salary, Rental income, Dividend & lnterest Income

(b) Spouse : Dividend & Interest income

(c) Source of income, if any. of dependents, Not Applicable

(9B) Contracts with appropriate covernment and any public company or companies

(a) details of contracts entered by the candidate - Not Appljcable

(b) details of contracts entered into by spouse - Not Applicabte

(c) details of contracts entered into by dependents - Not Applicable

(S details of contrdcts entered into by Hlndu Undivided Family or trust in which the candidate or spouse
or dependents have interest - Not Applicable

(e) details of contracts, entered into by Partnership Firms in which candidate or spouse or dependents
are partners - Not Applicable

(f) details of contracts, entered into by private companies in which candidate or spouse or dependents
have share - Not ADdicaHe

10) My educational qualification is asunder:

Post Graduate Diploma in Business Administration - Kings Langley College of Management, London -
2005.

(Give debils of highest School / University education mentioning the full form of the certificate/
diploma/ degree course, name of the School /college/ University and the year in which the course

, was completed.)

I

\ tl z
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(11).

PABH

ABSTRACT OF THE DETAILS GIVEN IN (1) TO (10) OF PART ' A:

l. Name of the candidate ;hri. M.V, Shreyams Kumar

2. Full postal address \nanda Mandiram, Puliyarmala
),o. Kalpetk North

/Vayanad District - 573 L22, Kerala

3. Number and name of he constituency and

State ]19 KALPETTA tA CONSTITUENCY, KEMLA

Name of the political party which set up the

candidate (otherwise write'Independent')
-OKTANTRIK JANTA DAL

5. Total number of pending criminal cases 2 CnVO)

All proceedings in both the cases have been stayed by the

Honble High Court of Kerala vide Order dated Order dated

4lOLl2O73 in CRMA No. 6450/2072 in Crl. MC No.3L47l20r2

rnd Order dated 75lfll2olg in crl. M. Appl 112019 in Crl'

Nl,C. No. 8048/2019 respectively.

6. Total Number of cases in which convicted \OT APPUCABLE

7. PAN of Year for which last

Income Tax Return

flled

Total Income Shown

ia) Candidate \,1.V. Shreyams
(umar
)AN:

qczPv2824L

Financial Year

- 2018-19

1s. 4,43,08,054.00

[b) Spouse Smt. Kavib
Shreyams
(umar
)AN:

MFPK324OE

NIL NIL

c) HUF NOT

APPLICABLE

NOT APPLICABLE NOT APPLICABLE

d) Dependent :1) Kum. Devik
vl.s
)AN:

(WHP56403L

12) Kum.

Sayathri M.S

Rishab M.5.

NIL

N]L

NIL

NIL

NIL

NIL

15 Ll'-" e
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8. of Assets and l-iaUitities linit

uescnpoon Self Spouse HUF Dependent- Dependent-2 Dependent-3

Moveable Assets
(Total value) ,16,00,183.76 ,20,332.25 ,00,099.07 ,12,702.00 ,02,097.00

Et, Immovable Assets

I Purchase Price of
self-acquired

immovable
propeny

75,014.55 ,166.00 NA NIL NIL NIL

I Development/const

ruction cost of
immoyable
property after
purchase (if
applicable)

00 NIL NA NIL NIL NIL

III Approximate

Current N4arket Price

(a) self-
acquired

Cfotal
Value)

@) Inherited asseE
(Total Value)

(a) Rs.

s,35,21,000.00

(b) Rs.

65,94,50,000.0

0

(a) Rs.

54,00,000.00

(b) NiL

NA

NA

NIL

NIL

NIL

NIL

NIL

NIL

9. Liabilities

iD Government dues
(TotaD

\IL NIL NA NIL NIL NIL

(iD Loans from Bank,

Financial Institutions

and others Ootal)

Rs.

+ ,77 ,77 ,972.00 2,56,03,073.30 NA NIL NiL NIL

10. Liabilities that are under dispute

(i) Government dues
(TotaD

NIL NIL NA NIL NIL NIL

(iD Loans from Ban&

Financial Institutions
and others (Total)

NIL NiL NA NIL NiL NIL

j:l
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VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and conect

to the best of my knowledge and belief and no part of it is false and nothing material has been concealed there

from. I fufther declare that:-

(a) there is no case of conviction or pending case against me other than those mentioned in items 5 and 6 of

PartAandBabove;

(b) t, my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 7

and 8 of Part A and ltems 8, 9 and 10 of Part B above,

Verified at Thiruvananthapuram this th" ...f'll... day of August, 2020

l--'

ffi,-;^--)
i /) lb,1 i//., . 

'r\! (l j
r ' irr -\ t'- 

^r-EL\'. Ji,
L-t ^i U la

\'i^t-'L:-- L'
.1 l?r,*:, ';J-i .,'.-, ,l}"r f. -, ...? 

,,-

'- | c-- -\y/L)f-

,l\ r'u
i/' ,.,,..ii. -iI ..

Highest educational qualifi cation:
Post Graduate Diploma in Business Administration - Klngs Langley College of Management, London -
2005.

Give details of highest School /University education mentioning the full form of the certificate/

and the year in which the course was

rL l,*.,,. ,e
DEPONENT '

M.V..S&e1&t4s KuMae

Note: 1. Amdavit should be filed latest by 3.00 PM on the last day of filing nominations,

Note: 2, Affidavit should be sworn before an Oath Commissioner or Magistrate of the First Class or before a

Notary Public.

Note: 3. All columns should be filled up and no column to be left blank. If there is no informauon to furnish

in respect of any item, either "Nil" or "Not applicable", as the case may be, should be mentioned.

Note: 4. The affidavit should be either typed or written legibly and neatly.

Note: 5, Each page of the Affidavit should be signed by the deponent and the Affldavit should bear on each

page the stamp of the Notary or Oath Commissioner or Magistrate before whom the Affidavit is sworn.



{

ANNEXURE _ I

Dependent-2

um. Gayathri RrshaL

.s.

SB

t no.

3as

2020

:A SB

It no,

as on

2020

.00

I, HDI-C

Bank,

Kalpelta

Branch SB

accounl no

44tB.

Balance as

on

31.07.2020

Rs. nl

2.Canara

Bank,

aCCoU.lI nr,.

6288.1 as

on li cl.
2020 fts

2,09 i .40

_--J

sl.

No.

Description self

N4.V, Shreyams

KUMAT

Spouse

Smt. Kavita

Shreyams

KUMAT

HUF Dependent-1

(um. Devika
v1. S.

um. bayi

t.s.

1. HD-
Bank,

Kalpetta

Branch S

account

1245.

Balance r

on

3r.07.20
Rs. ni1

2.Canara

Bank,

Ka lpetta

account

628B1 a:

3r-01-2(

12,702.C

Details of

deposits in

Bank

accounts

(FDRs.,

Term

deposits and

all other

including

saving

accounts),

with

Financial

lnstitutions,

Non

Financial

Companies I

and Co-

operarve 
I

socle0es anol

the amount 
I

In eacn sucn 
I

0eposrr,

I

',| ,u, '--

1. Vijaya Bank,

Kalpetta Branch

SB account no.

3618. Balance as

on 31.07.2020

Rs.5,66,089.21

2. Punjab

National Bank,

Kalpetta Branch

SB account no.

l15b5 batance as

on 31.07.2020

Rs. nil

3. HDFC Bank,

Kalpetta Branch

SB account no.

2548. Balance as

on 31.07.2020

Rs.25,134.00

4. HDFC Bank,

Kozhikode

Eranch. SB

account no.

8997. Balance as

on 31.07.2020

Rs.61,149.27

5. ICICI Bank,

Kozhikode

Branch. SB

account no. 1094.

Balance as on

31.07.2020

Rs.23,85,688.00

6. Canara Bank,

Kalpetta Branch.

SB account no.

5/bd5, barance

as on 31.07.2020

Rs.36,381.00

7, Canara Bank,

account no.

1. HDFC

Ba nk,

Branch SB

account no,

2165.

Balance as

on

3L.07.2020

Rs. Nil

2.Canara

Bank,

Kalpetta SB

account no.

62882 as

on 31-07-

2020

Rs.99.07

1. vijaya 
I

Bank, Kalpettal

Branch sB 
I

account no. 
I

5962. Balance 
I

as on 
I

3r.07.2020 
I

Rs.80,444,35

I

2. Andhra 
IBank, 
I

l

Branch.SB 
I

accounr no.

317. Balance 
I

as on 
I

3r.07 .2020 
IRs. 
l

26,386.00

I

3. HDFC 
IBank, 
I

r\ drpErro 
l

Branch SB

accounr no,

2558.

Balance as

on

3t.07.2020
Rs. Nil

4. HDFC

Bank,

Branch SB

account no.

3663.

Balance as

on

3r.07.2020
Rs. Nil

5. HDFC

Ban k,

NA

'E

/L ),-^ a
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I 62074 as on 31-

i 07-2020 Rs.

1ee,41e.00
] d. vuaya BanK,

I Kalpetta sB

I account no. 2395

I as on 31-07-2020

Rs.40,848,00

9, Sub treasury,

Kalpetta SB

account no. 8741

as on 31-07-2020

Rs.1,09,025.00

10 ICICI Bank,

Kozhikode Branch

Fixed Deposit No.

626513005209 -

Rs,20,00,000.00

Savings Bank

Accounts in the
name of my
father, Late M.P.

Veerendrakumar

bequeathed in

my favour vide

his registered Will

dated 20tn March,

1981 read with
registered Codicil

to the said Will

dated 28th

Jaryuary,2016.

Amounts

devolved on

28.05.2020 (date

of demise of the

testator viz., Late

M.P,

Veerendrakumar)

. I have not

withdrawn the

amounts from the
Banks as the

nominee in Bank

records is my

mother, Smt.

lY.V. Ushadevi.

However, the

details of such

Savings Bank

{counts are

snown below, as

brancn 5E

account no.

2786.

Balance as

on

3t.07.2020
Rs. Nil

6. Canara

Bank,

Kalpetta SB

account no.

62511.

Balance as

on 31-07-

2020 Rs.

73,456.00

[{ ilffi
t

I

t,$
/LJ,*re
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abundant

cauuon:

11. Vuaya BanK

Kalpetta Branch -
SB Account no.

1061 as on 31-

07-2020 - Rs.

87,868.00

12. Vijaya BanK

Kalpetta Branch -
SB Account no.

4598 as on 31-

07-2020 - Rs.

87,976.87

13. VUaya Bank,

Kozhikode Branch

- SB Account no.

6199 as on 31-

07-2020 - Rs.

1,33,767.97

14. State Bank of
India, Kozhikode

Brdnch - SB

Account no.

6704656465 as

on 31.07.2020 -
Rs.31,165.57

15. Canara Bank,

SB Account no.

52774 as on

31.07.2020 - Rs.

Nil

16. State Bank of
India, New Delhi

Branch - SB

Account no.

10023831297 as

on 31.07.2020 -
Rs. 2,02,647.75

17. District

Treasury,

Kalpetta SBPT63

- as on 31-07-

2020 - Rs.

i1lL}
o
{

/L lr.*r. 4
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18. Punjab

National Bank,

Kozhikode Branch

- SB Account no.
62283 - as on

31-07-2020 - Rs.

6,981.00
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ANNEXURE _ II

Rishabi

sl.

No.

Description Self

lvl.V. Shreyams

KUMA T

Smt. Kavita

Shreyams

KUMAT

HUF Dependent-1

(um. Devika

'1. 
S.

Dependent-2

(um. Gayathri
q. s.

ASICT

.s.

III Details of
rnvestment

in Bonds,

Debentures

/shares and

units in

companies/

ivlutua I

funds and

others and

the

amount.

1) 587 Equity

shares in the
Mathrubhumi Ptg.

& Pbg. Co. Ltd.,

Kozhikode (Non-

listed company)

Book value

Rs.2,93,500.00

(out of this 587
equity shares, l0
equity shares

nave Deen

transfeffed to my
daughter, Smt.

M.5. Mayura and
noted in the
Meeting of the
Board of
Directors held on

t3/06/2020.
Dema terialisatton

of the said 10

snares t5
pending. Hence,

it is included here
as a matter of
abundant
caiution.

2) Shree Devi

Mysore (a

partnership firm)

share - Rs.

5,000.00

3) Shares

through Hedge

Equity Ltd.

market value Rs.

7 4,45,42Q.0Q

4) Macro Food &

Beverages M,
Ltd., Bangalore

(nonlisted 
._r5+:

company) -
Shares -. .V. . ,.o-

1) 1 Equity

share in the

Mathrubhumi

Ptg. & Pbg.

Co. Ltd.,

Kozhikode

(Noniisted

company)

Book value

Rs.500.00

2) 300

Equity

shares in

Union Bank

of India Ltd.,
- Market

value - Rs.

33,765.00

through

Geojit BNP

Paribas

Financial

Services Ltd,
- Rs.

t4,745.90

NA NIt NIL

'ffi /L l,*'1'



Rs,1,00,000.00

5) Sterling

Holiday Resods
(india) ttd.,
Chennai -3ltme
share Rs.

1,01,250.00

6) 300 Equity
shares in Union

Bank of India -

Rs.33,765.00

1) 7,50,000

shares of Rs. 10/-
each in DGR

Resorts & Spa (P)

Ltd., Kochi (non-

listed company) -
Rs.75,00,000.00

B) 19,592 shares

of Rs. 10/- each

in DTR Resorts
Pvt. Ltd., Kochi

(non-listed

company) -
Rs.1,95,920.00

Shares held in
the name of mv
father. Late
M.P.

Veerendrakum
aF bedueathed
in mv favour
vide his
reqistered Will
dated 20th

March, 1981
read with
reoistered
Codicil to the
said Will dated
28th Januarv.
2016,
EouiW shares
devolved an
24.05,2020
(date of demise
of the testator
viz,, Late M.P,



',t 

-'tt'i.o 
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9) 217 Equity

shares in the

Iulathrubhumi

Printing &

Publashing

Company Ltd.,

Kozhikode - Book'

Value - Rs.

1,08,500 -

Transmission of
the said 217
Equity shares

noted at the
Meeting af the
Board of
Directors held on

15-06-2020.

Dematerialisation

of the said 217
Equity shares is
pendng.

However, shown

here as a matter
of abundant
caution.

10) 12.50o/o

shares in Suchitra

lvlysore (a

partnership firm)

Value Rs,

75,000.00

Reconstitution of
the said
partnership is
pending. Interest
devolved on

28.05.2020 (date

of demise of the
testator viz., Late

M,P,

Veerendrakuma r)
, However/

snown nere as a

matter of
abundant
cautnn,

11) Proprietorship

Concern - lvl/s.

'#'J$$i
.rYf

rL ),-- a
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pump, Kalpetta,

Capital Account

Rs.

1,26,81,369.87 as
on 30-07-2020

ownership not
yet recorded by
the Hindustan

Petroleum

Corpration /
Municipality,

Interest devolved

on 28.05.2020
(date of demise
of the testator
viz., Late M.P.

Veerendrakumar)

, However/

shown here as a
matter of
abundant
cauuon,



ANNEXURE - III
, . :t
rent-J 

I

Rishabi

lCe:

Al n
/ lq I t*ln *

M.V.S$CeyAi,tS KvMAq

sl.

No.

Description Self

M.V. Shreyams

KUMAT

Smt. Kavita

Shreya ms

KUmar

HUF Dependent-1

(um. Devika

'{.s.

Dependent-2

(um. Gayathri
\.1 . S.

Dependent-3

/laster RishaL

4. S,

ry Details of

lnvestment

in NSS,

Postal

Saving,

Insurance
policies and

investment

in any

Financial

instruments

in Post

Office or
Insurance

Company

and the

amount,

Life insurance:

Suraksha - sum

assured -

Rs.1,90,000.00

b) Jeevan Shree

- sum assured -

Rs.10,00,000.00

c) Future Plus -
sum assured

Rs.1,00,000.00

d) .leevan Anand

- sum assured

Rs.50,00,000.00

e) ICICI life
insurance policy

Rs:54 ,29 ,469 .25

0 HDFC Life
policy

no.22243577 Rs.

1,63,75,000.00

g) Canara Bank

Insura nce

No.0054980111

sum assured

Rs.10,00,000.00

Life

lnsurance:

a) MEI
5maft Ptus -

sum assured

Rs.15,00,000

.00 (l4et Life

India

lnsurance

co. (P) Ltd.

b) LIC of
India -

Market Plus

Rs.

31,000.00

c) Post

offlce,

Pana maram
- recurr'ng

account no.

No.4028568

122

Rs.30,000.00

d) HDFC Life
policy no.

21877504 as.

1,32,50,000.

00

NA Life

insurance:

a) LIC Child

Career Plan

- sum

Rs.

25,00,000.

00

Life

insurance:

a) LIC Child

Career Plan

- surn

assured -Rs.

25,00,000,0

0

Life

insuTance:

a) LIc child
Career Plan

- SUM

assured Rs.

30,00,000.

00

i.9si
t ll,nir$rn

lr6n
hltllll



ANNEXURE - IV
SI,

No.

Description Self

M.V. Shreyams

Kumar

Spouse

Smt, Kavita

Shreyams

Kumar

HUF Dependent-1

(um. Devika
V]. S.

Dependent-2

(um. Gayathri
\4. S.

Dependent-3

4aster Rishai
,1.5.

\T 14otor

Vehicles/Air

craft/Yacht

s/Ships

(Details of
Make,

registrat,on

number

of purchase

and

amount)

Vehicle - Blvlw

Car-KL12J
9099 purchased

in the year 2014.

Purchase value:

Rs.24,03,295.00

Vehicle -
Maruti

Brezza car -
KL 12 14005
purchased in

the year

2017.

Purchase

value:

Rs.11,63,035

.00

NA NIL NIL NIt

/Ll,*r. A
M.{,3*Rey4{yll kUuA4
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ANNEXURE _ V

3l

Lster Rishab

S,

st.

No.

Description Self

M.V. Shreyams

Kumar

Smt. Kavita

Shreyams

Kumar

HUF Dependent-1

(um. Devika

''1. 
S.

Dependent-2

(um. Cayathri
!'1 

. S.

Dependent

4aster Rish

4. S,

VII Jewellery,

bullion and

valuable

thing(s)

(grve

details of
weight and

value)

a) 52 grams of gold

ornaments

Rs.2,60,000.00

b)10 grams of gold

ornamentS

including 2

diamonds

Rs.3,50,000.00

Followino
ornaments
bequeathed in

a) 578
grams of
goro

ornaments
plus

diamonds

worth Rs.

23,12,000.00

b) 4 9m.
finger ring

with

diamond

Rs.2,00,000.

00

NA a) 80

grams gold

ornaments

wofth Rs.

4,00,000.0

0

a) 80 grams

9Or0

ornarnen$
wodh Rs.

4,00,000,00

a) 80

grams gor0

ornaments

wodh Rs.

4,00,000.0

0

mv favour bv mv
father. Late M.P.

Veerendrakumar
vide his
reoistered Will
dated 20th March,
1981 read with
reqistered Codicil
to the said Will
dated 28th

Januarv. 2016,
Movables
devolved qn

28.05.202o (date

of demise of the
testator viz.. Late
M.P.

Veerendrakumar
l:-

c) Gold ring with
one Cat's Eye stone

and 4 small

diamonds - Value

Rs. 2,25,000.00

d) Gold chain - 2

sovereigns - Value

- Rs. 75,000.00

e) Lord

Guruvayoorappan

Gold locket - Value

Rs.75.000.00

ri I
dJ
--4 :

1",,.::t::*t-3..""*

1."*#"\'
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ANNEXURE - VI

st.

No.

Description Self

[4.V. Shreyams

KUMAT

Smt. Kavita

Shreyams

Kumar

HUF Dependent-1

<um. Devika
vl. S.

Dependent-2

(um. cayathri
v. s.

Dependent

4aster Rish

4.S.

VIII Any other

assets such

as values

of

claims/inter

est

I a) The

lMathrubhumi

llmployees
I Provtoent Fund -
I 

Balance in PF

I account as on

loz.os.zozo
I Rs.2,40,00,178.0

io
t,._
I o)une

lRefrigerator

| 
(Siemens)

lPraqaht \/rl,,a -

I 
Rs. 7s,ooo.oo

c)One

Refrigerator
(Samsung)

Present Value -
Rs.40,000.00

d) 5 nos. Air
Conditioners
(Carrier)

Present value -
Rs. 1,75,000.00

e) 3 nos.

Samsung Colour

Television

Present value -
Rs. 1,95,000.00

NIL NA NIL NIL NIL

i

I
I

i.

i

I

I

i

I

f#"r
,iEtdt+rheg
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ANNEXURE - VII

st.

No.

Description Self

[4.V. Shreyams

KUmar

Spouse

Smt. Kavita

Shreyams

Kumar

HUF Dependent-1

Kum. Devika

N,l.s.

Dependent-2

Kum. Gayathri

M.S.

Dependent-3

Master Rishab

M.S.

I Agriculturd

I Land-

Location(s

)-Survey
number(s)

a) Krishnagiri

Village -
Bathery Taluk -
Block 21 RS

No.701/1 Pt.,

7or/3.

b) Kalpetta

Village - Vythiri

Taluk - Block

18 RS

No,343/Pt.

c) Kalpetta

village blocklS
RS.no 343/Pt.

d) Purakkadi

Village Bathery

Taluk Block 19

w 4r,42

NIL NA NIL NIt NIL

Area (total

measurem

ent in

a) 26.10 acres

b) 1.50 acres

d) 58 acres

NIL NA NIL NIL NIL

Whether

inherited
propeny

No).

a) Inherited
property * YEs

b) Inherited
property - NO

c)lnherited
property - YES

d)Inherited

orooertv -YES

NIL NA NlL NIt NIL

#J
|,ffi
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Date of
purchase

in caie of
self-

acqurreo
property

a) Not

Applicable

b) 21.02.2005

c) Not

applicable

d) Not

applicable

NIL NA NIL NIL

Cost of

Land (in

purchase

at the

time of
purchase)

a) Not

Applicable

o)

Rs.1,60,000.00

c) Not applicable

d)Not aoolicable

NIL NA NIt NIL NIL

NlLAny

Investmen

t on the

land by

way of
oeveropm

ent

constructi

on etc.

a) Not

Applicable

b) Not

Applioble

c) Constructed

House viz.,

Anandamandlra

m-Rs, 14

crores

d) nil

NIL NA NIL NIL

Approxima

te curTent

market

valire

a) Rs.14.15

crores

hla< rR rl
Lakhs

c) Rs.19 crores

d)Rs. 7 crores

NIL NA NIL NIL NIL

Ll,n'4
M.V.S$2€IAMS kuM4e

lffi
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ANNEXURE - VIII

SI,

No.

Description Self

lvl.V. Shreyams

KUMAT

Smt. Kavita

Shreyams

KUMAT

HUF Dependent-1

(um. Devika

Vl. S.

Dependent-2

(um. Gayathri
!,1. S.

Dependent-3

laster Rishab

II Non-

Agricultura

lLand;

Location(s

) Survey

numbe(s)

a) Kalpetta Village -
Vythiri Taluk - RS

No.49l 1.

b) Varkala Village,

Cheriyankeezh

Taluk-RS No.47812

c) Piot no. 69 -
Survey no. 9,10/2 &

10/3 -
Chikkadunnasandra

Village, Sa0apur

Hobli, Anekal Taluk,

Karnataka.

d) Ploi no. 70 & 71

- Survey no. 9,-
Chikkadunnasandra

Village, Sanapur

Hobli, Anekal Taluk,

Karnataka.

e) Kuppadi village,

Bathery taluk, Sry

no:29112

f) Kalpetta Village,

Vythiri Taluk - RS

no.93/6

g) Kalpetta Village,

Vythiri Taluk - RS no.

3612, 36/s

h) Kalpetta Village,

Vythiri Taluk - RS no.

343lPt.

i) Kalpetta Village,

Vythiri Taluk - RS

no.488/3,488is

Followino
immovable
oroDerW

a)

Thrikkakara

Noth Village

Kanayannur

Taluk -
Block 6-RS

No.55/4

D.l

Chemancher

ry Village -
Koyilandy

Taluk - RS

No.58i 3

c) Kalpetta

Village -
Vlthiri Taluk

-RS
No.386i 14

d) Kalpetta

Village -
VWhiri Taluk

-RS
No.504i 2, 3

NA NIL NIL NIL

ffi
/L l,-1" u{



i

I

I

I

I

I

;

I

favour bv mv
father, Late M,P.

Veerendrakumar
vide his reoistered
Will dated 20th

March, 1981 read
with reoigtered
Codicil to the said
Will dated 28th

Januarv. 2016.
Propertv devolved
on 28.05.2020
(date of demise of
the testator viz,.

late M.P,

Veerendrakumar),
Mutation not vet
effected in the
revenue records,
Ho\tevda, included
here as a matter of
abundant
caution:-

j) Kakkanad Village,

Kanayannur Taluk -
RS no. 331/55

Area (total

measurem

ent in Sq.

ft,)

,f .

a) 30.50 cents

b) 1i3 undivided

share in the total
extent of 25 cents

c) 5700 sq. ft.

d) 10,700 sq. ft,

e)14 cents

0 11 cents

g) 1,80 acres

h) 10 cents

i) 2.40 acres

j) 9 cents

4ft\.

a) 1/z

undivided

share in the

total eltent
of 59.055

cents.

b) 1/3'd

individual

share in the

total extent

of 48.38

cents.

d) I2o/o of

undivided

share in the

total extent

of 25.50

centS

NA NIL NIL N IL.

r'ffi /L 1,"-1' '4



.' i'

{

'V

Whether

inherited

propedy

No).

a) Inherited
propedy - No.

b) Inherited

property - No.

c) Inherited property

- No.

d) Inherited

property - No.

e) Inherited
property-No

f) Inherited
6r^A6+\,-Vdc - ac

per Will and Codicil

(mentioned earlier)

9) inherited
propedy-Yes-as
per Wll and Codicil

(mentioned earlier)

h) Inherited
nr^nprtv-Ypc-tc

per Will and Codicil

(mentioned earlier)

i) Inher,ted
Dr^no.h/-Yoc-rc

per Will and Codicil

(mentioned earlier)

j) Inherited Property

- Voc -:c nar \A/ill

and Codicil

fmentioned earlier)

a) lnherited
property -

No.

b) Inherited

propefty -

No.

c) Inherited

property -

No.

d) lnheriied

property -

No.

NA NIL NIL NIL

Date of
purchase

in case of

self-

acquired

property

r

a) 15.07.1998

b) 08.06.2010

c) 04.09.2014

d) 04.09.2014

e) 30-07-1996

f) Not applicable -
as per Will and

Codicil (mentioned

learlier)

a)

30.10.2008

o)

27.01.20rt

c)

12,05.2011

d)

18.08.2014

NA NIL NIL NIL

I

I

i

'vW
"'iic{ffi 1

t,

tL l,*n- /



f

Cost of
Land (in

case of
purchase

dt the

time of
purcnase)

as per Will and

Codicil (mentioned

earlier)

h) Not applicable -

as per Will and

Codicil (mentjoned

earljer)

i) Not applicable - as

per Will and Codicil

(mentioned earlier)

j) Not applicable - as

per Will and Codicil

mentioned earlier

a) Rs. 1,20,000.00

b) Rs. 1,10,512.55

c) Rs,22,19,834.00

d) Rs. 44,39,668.00

e) Rs. 1,25,000.00

0 Not applicable -
as per Will and

Codicil (mentioned

earlier)

g) Not applicable -

as per Will and

Codicil (mentioned

earlier)

h) Not applicable -

as per Will and

Codicil (mentioned

earlier)

i) Not applicable - as

per Will and Codicil

(mentioned earlier)

j) Not applicable - as

per Will and Codicil

mentioned earlier

a) Rs.

5,31,500.00

b) Rs.

1,26,666.00

c) Rs.

5,25,000.00

d) Rs.

72,000.00

iW!

:l-

NITI

NIt

/L1,1. 4



il

way of

developm

ent

consffuc0

on etc.

a total cost of Rs.

18,00,000.00

C) NIL

d) NIL

E) NIL

O NIL

g) Building

constructed by my

predecessors - Cost

- Rs. 10,00,000.00

h) NIL

i) Building

constructed by fny

- Cost - Rs.

22,00,000.00

i) NIL

C) NIL

d) NIL

Approxrma

Ie curTenl

market

value

I

a) Rs.75,00,000.00

b) Rs.25,00,000.00

c) Rs.

1,00,00,000.00

a)

Rs,2,00,00,000.00

e) Rs. 17,00,000.00

0 Rs.

1,00,00,000.00

9) Rs.

7,00,00,000.00

h) Rs, 12,00,000.00

i) Rs.

15,00,00,000.00

i) Rs.

1,00,00,000.00

a)

Rs.25,00,00

0.00

o)

Rs.5,00,000.

00

c)

Rs.21,00,00

0.00

d) Rs.

3,00,000.00

NA NIL NIL NIL

+
i\,: , , :-

;-.-(; M

tLI,-. A
.V.St{€€yA{,4g

ffi
*,t FR
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ANNEXURE _ IX

sl.

No.

Description 5etr

lvl.V. Shreyams

KUMAT

Smt. Kavita

Shreyams

KUmar

HUF Dependent-1

(um. Devika

'1. 
S.

Dependent-2

(um, Gayathri
q. s.

Dependent-3

laster Rishab

t. s.

III Commercial

Building
(including

Apatment)
Location(s)

Survey

number(s)

-.t; - -:Q

Fii,oTA,

a) Krishnagiri

Village -
Bathery Taluk -

Door No. 9/362

to 365 -
Calicut-f4ysore

Road-Block 21-

RS No.701/3.

b) Varkala

Village -

Cheriyankeezh

Taluk - DGR

SPA & Beach

Resoft - Plot

No. 7,10 &
11.RS No.478l2

Village, Vythiri

Taluk - Door

No. 13/425 -
Krishna

Building,

l'4ysore-Calicut

Road, Block 19,

RS no. 93/6

d) Kalpetta

Village, Vythiri

Taluk - Door

Nos. 8/190 to

8/198 -
Marudevi

Complex,

Mysore-Calicut

Road, RS no.

488/3,488/s

Village, VWhiri

Taluk - Door

Nos. 3/384 to

I 3/388 -
lPadmaprabha
fi[din9,
ti|.--'*.^ a-li^,,r

NIL NA NIt NIL NIL

I

*
I

L

*7. A,Ffu}}
dFs&

/L L,



'i "'i

l

I

i

I

l

i

I

I

lril
ill

- ii,

Road, Kalpetta,

Block 19, RS

no. 3612, 36ls

Area (total

measufem

ent in

sq.ft.)
b) 1,125 sq.ft.

c) 2,025 sq.ft.

d) 9,800 sq.ft

e) 2,600 sq.ft

NIL NA NIL NIL N1L

Built-up

Area (total

measuTem

ent rn

sq.ft)

a) 550 sq.ft.

h\ 1 1)q cn ft

c) 2,025 sq.ft.

d) 9,800 sq.ft

e) 2,600 sq.ft.

NIL NA NIL NIL NIL

Whether

inherited
property

(Yes or

No)

....#
-r'tI

a) Inherited
property - YES

b) Inherited
property - No

c) Inherited
propefty - Yes

- as per Will

and €odicil
(mentioned

earlier)

d) Inherited
property - Yes

- as per Will

and Codicil

(mentioned

earlier)

e) lnherited
propety - Yes

- as per Will

and Codicil
(mentioned

earlier)

fi4=:1"

NiL NA NIL NIL NiL

j

I

I

I

l

l

i

l
I

I

nt,r1
/ Lo Ltt*Y tt>

,
.f#.!).
.\r%i



I

I

I

L

I

I

I

L

I

I

I

I

I

I

I

I

I

l

I

i

l

l

Date of
purchase

in case of
self-

acqurred

a) Not

Applicable

b) 08.06.2010

c) Not

Applicable - as

per Will and

Codicil
(mentioned

earlier)

d) Not

Applicable - as

per Will and

Codicil

(mentioned

earlier)

e) Not
-Applicable - as

per Will and

Codicil
(mentioned

earlier)

NIL NA NIL NIL NIL

i

I
l

l

I

l

l

I

l

____L_ __
Cost of

(in case of
purcnase)

at the

time of
purchase.

a) Not

Applicable

b) Not

c) Not

Applicable -

as per \^/ill and

Codicil
(mentioned

earlier)

d) Not as per

Will and Codicil

(mentioned

earlier)

Applicable -

e) Not

Applicable - as

per Will and

Codicil

(mentioned

earlier)

aq-r,-

NIL NA NIt NIL ] NIL

l

I

le h l',,--1, /{d
I:-B



n
-2 *r

Any

Inveslmen

t on the
land by

way of
developm

ent

constructi

on etc.

b) Rs.

18.00,000.00
(already

considered

under II (b)

above)

c) NIL

d) Building

constructed by

my
preoecessors -
Cost - Rs. 22

lakhs

e) Building

constructed by
my
predecessors -

Rs, 10 lakhs

NIL NA NIL NIL NIL

Approxima

te current

ma TKet

value

a) Rs.12.50

lakhs

b) Rs. 1.00

crore

c) Rs. 15 lakhs

d) Rs. 65 lakhs

e) Rs. J5 taKns

NIL NA NIL NIL
. 

NIL

7L l,-, '4
M.v.SHe€YAuls KuMAe,

ffi



ANNEXURE - X

51.

No.

Descriptio

n

Self

f4.V. Shreyams

Kumar

Spouse

Smt. Kavita

Shreyams

KUMAT

HUF Dependent-1

(um. Devika
vl.s.

Dependent-2

<um. Gayathri
vl. s.

Dependent-3

laster Rishab

t, J.

iV Residentia

IBuildings
(including

Apaftment

s)-

Location(s

)-Survey
number(s)

i' ,l€

Village Block 18

RS. no. 343/Pt.

Followino
residential
buildino
beoueathed
in mv favour
bv mv father,
Late M,P,

Veerendraku
mar vide his
reoistered
will dated
20th March.
1981 read
with
reqistered
Codicil to the
said Will
dated 28th

Jan uarv.
2016.
ProperW
devolved on
28.05,2020
(date of the
demise of the
testator viz.,
Late M.P.

Veerendraku
ma r),
Mutation not
vet effected
in the
revenue
records.
However!-
included here
as a matter of
abundant
caution:-

b) Iringapuram

NIL NA NIL NIL NIL

A
lrvr7t tAi/L 1,



I

Desom,

Chavakkad

Taluk, Thrissur

District

Residential
enirtmpnf

Madhavam,'D',
Govind Enclave,

North Nada,

Guruvayoor. RS

no. 158/19

Area (total

measurem

ent rn

sq.ft)

a) 20,293 sq.

ft.

b) 1,301 sq.ft.

NIL NA NIL NIL NIL
I

Built-up

Area (total

measurem

ent rn

sq.ft)

a) 20,293 sq,

ft.

b) 1,301 sq.ft.

NIL NA NIL NIL NIL

Whether

inherited
property

No).

a) Inherited
Property - YES

b) Inherited
Property - YES

- as per Will

and Codicil
(mentioned

earlier)

NIL NA NiL NIL NIL

Date of

PUrchase

in ease of
self-

acqurred

propety

a) Not

Applicable

b) Not

Applicable - as
per Will and

Codicil

(mentioned

earlier)

NIL NA NII NIL NIL

Cost of

Property

(in case of
purchase

at the

time of
purcnase,)

a) Not

Applicable

b) Not

Applicable - as

per Will and

Codicil
(mentioned

earlier)

NIL NA NIL NIL NIL

A",#:{i - l,".1'

ffi- r\=*4 r
YgRY

,/



I-J

/L',1. 4
M.V. s*eezefvts t(uuA*.

Any

investment

on the land

by way of
oeveropme

nt,

constructio

n etc.

a) Rs.

14,00,00,000.0

0 (Already

considered

under I (c)

above)

b) Developed/

constructed by

my predecessors

- Cost - Rs,

16.00.000.00

NIL NA NIL NIL NIL

Approxima

Ie currenl
market

value

a) Rs.

14,00,00,000.0

0 (Already

considered

under I (c)

above)

b) Rs.

40,00,000.00

NIL NA NIL NIL NIL

,l'|!*w

F:i41



ANNEXURE - XI

st.

No.

Descriptio

n

Self

f4.V. Shreyams

KUMAT

Smt. Kavita

Shreyams

Kumar

HUF Dependent-l

(um. Devika

'1. S.

Dependent-2 Dependenl-3

Gayathri Rishab

.s, S.

Others

(sucn as

interest in

property)

a) Advance amount

paid to M/s. Marina

One A1-N3121 Flat

wing 03, Kochi

Rs.3,54,78,889.00

RovalW
receivable from
books published

by-my father,
Late M,P.

Veerendrakumar
b€oueathed in
mv favour rcidc

NIL NA NIL NiL NIL

l

I

I

i

l

i

I

I

i

I

I

his reoistered
will dated 20b
March. 1981 read
with reqistered
Codicil to the said
will dated 2Sth
Januarv, .2016.
Rovalw devolved
on 28,05,2020
(date of demise
of the testator
viz,. Late M.P.

Veerendrakumar
),- ehanqes not
effected in the
Rovalw
Aoreements with
oublisher.
However,
included here as

a matter of
abundant
ca ution:-

Estimated Balance

from the DUblisher

as on 31-07-2020

Rs.4.67.981.00

/Ll,-. a
M'v' s*4€YAMc KUMAa

h#*
rHil



ANNEXURE _ XII

Rishab

s.
No.

Description Self

Pl.V, Shreyams

Kumar
Smt. Kavita

Shreya ms

KUMAT

HUF Dependent-1

Kum. Devika

t4.s.

Dependent-2

Kum. Gayathri

I\4.S.

Dependent-3

lvlaster Rishat

[4. S.

I Loan or

dues to
Bank/Fina

ncia I

Institution
s(s) Name

of the

Bank or
financial

Institution

, Amount

outstandin
g, Nature

of Loan

a) ICICI Bank,

Kozhikode -

Housing Loan

No.

LBCLTo000528

3519 Rs.

88,00,000.00

b) ICICI Bank,

Kozhikode -

Personal loan

No.

1PK210004170

9410

Rs.

50,00,000.00

Bank, Kalpetta

- Loan no.

0t3761901727
1as on 31-07-

202Q

Rs.1,83,69,960.

00

d) Canara

Bank, Kalpetta
- LOan no.

01376rgQ1727

6 as on 31-07-

2020 Rs.

96,08,012.00

Bank,

Kalpetta -

Vehicle Loan

No.0137603

016984.

Outstanding

amount as

on 31-07-

2020 Nil

b) HDFC

Bank,

Kalpetta -
KGC term

Loan

No.8064514.

Outstanding

amount as

on

31.07.2020
Rs.

r,03,217.30

c) HDFC

Bank,

Kalpetta -
KGCOD

No.3231387.

Outstanding

amount as

on

3t.07.202Q

Rs.

? q4 00 Rq(

00.

NA NIL NIL NIL

H<1",

k'\ 
'

/Ll,-, 4
/_

+

6*!$*'
jr$l



/L I,*,, A
M,v.SHz€yAMs kuMA(

Loan or
dues to
any other

individuals

/entity
other than

mentioned

above

Name(s)

Amount

outstandin
g, nature

of loan

NIL NIL NA NIL NIL NIL

Any other
lia bility

NIL NIL NA NIL NIL NIL

Grand

total of
liabilities

Rs.

4,17,77,972.00
Rs.

2,56,03,073.3(
NA NIL NIL NIL



€6Q$o dFTm KERALA BY 25A926

ADDITTONAL AFFIDAVIT TO BE SUBMITTED BY CANDIDATES

flection to COUNCIL OF STATES (Name of the House) from KEMLA LEGISLATIVE

M.V. SHREYAMS KUMAR (name of candidate) son of Late M.p. Veerendrakumar,I,

&ed 53 years, resident of Anandamandiram. puliyarmala. Kalpetta

North P.O.. Wayanad - 673 122, a candidate at the above election.

/L ),r. /

!iri
It>

,-"'" 
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GaQ$o *ra xsRAr.A. BY 250927

" 
2..

do solemnly affirm and state on oath as under: -

^.(i) I have not been allotted a\Government accommodation at any time

during the period of last 10 ye\s prior to the date of notification of the
/

current election.

OR

(ii) I have been allotted Government accommodation at MLA Hostel. 2D

Neyyar. ThiruvananthaDuram (mention the address of the accommodation)

during A I/L t,-.-r" a

/al-i ,'"

I

a
!

I

a

a

:!

t a lut zozo



G6{O$o 4-rn KERALA

]i,:

BY 250928

t

E
F ,?

B
F

, the period of last 10 years prior to the date of notification of the current
s

election, and there are no arrears of any dues to be paid towards rent for
€q the accommodation or any arrears to the agencies providing electricity,

fl water and telephone at the said accommodation as on 07-08-2020 (the

, date should be the last date of the 3'd month prior to the month in which
I

the election is announced). A tr ...i
/ b tte*,'" n*

aI

I

I

I

E

I

I

H

I

I n --^
no.3.7.21.....v,

I:[', rn'/ ' t-rcW
f'C Suunlrr t i.r,rv Ol I! iAr.altr Vi- l.r![:R

'{- p,,"^ Wt
i fn_lz*lt*^.t^l,l -

a1fdoao Q

.. { r-.7 F r ri( ,7nr
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GAQo *ra rsRALe BY 25A929

:4:

(iii) "No due ceftificate" from the agencies concerned are atiached hereto.

VERIFICATION

g I, M,v. SHREYAMS KUMAR, the deponent above-named, do hereby verify and declare

r that the above statements are correct to the best of my knowledge, and no paft of it

rs farse.

llrt
/L 1",*r *

(M,V. SHREYAMS KUMAR)
DEPONENT

\fi./. .n, 
"';'.7 "": 

5^? / 7;^i",';'84 p, fu
/V)'V .J {-4.y , r ^t^tr c,vvuU l

. 'i-,..
': B-'

' ' ia$:'jii:

.l a lut .1.':

.,--b-



r\i

Revised format of item 3 (A) (iii) of the affrdavit prescribed Vide Election

Commission's order No.3/ER/2003/JS-II, dated 27'h March 2003

sl.

No.

Description Name and Address Amount
outstanding as on

07.08.2020.

(ii) Government dues:-

(a) dues to departments

dealing with

government

accommodation

NIL NOT APPLICABLE

(b) dues to departments

dealing with suPPlY of
water

NIL NOT APPLICABLE

(c) dues to departments

dealing with supPly of
electricity

NIL NOT APPLICABLE

(d) dues to departments

dealing with telephones

NIL NOT APPLICABLE

(e) dues to departments

dealing with

government transPort

(including aircrafts and

helicopters)

NIL NOT APPLICABLE

(f) other dues, if any NIL NOT APPLICABLE

/L l,-. A
sM.V. S.tlQg7AM \<unA4
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\zl
Telephone Number ' 2512524

Posr Box No : Y30
Fqx , u7l -2305891

Pin-695 033

E-mail: secretary@niyamasabha.nic.rn

SECRETARIAT OF THE KERALA LEGISLATURE

No. I I 202ll\{A D2 I 2020 tLeg. Thiruvananthapuram

10.8.2020

NO DEMAND CERTIFICATB

Certified that no dues are outstanding against Shri.M.V Shreyamskumar Ex-MLA,for

accommodation in Legislators' Hostel,Thiruvananthapuram on account of rent and other

charges including Electricity,Water and Telephone for the last ten years.

c\ q--'

-&)4t
S V Unnikrishnan Nair

Secreiary'



,1t
n

Telephone Number ' 2512524

Post Box No , 5430

Fax ' A7l-2305891

Pin-695 033

E-mail: secretary@,niyamasabha.nic.in

No. I I 202l1r4A D2l 2020 lLeg.

SECRETARIAT OF THE KERALA LEGISLATURE

Thiruvananthapuram

01.8.2020

NON-LIABILITY CERTIFICATE

Certified that no liability to Legislature Secretaf,iat is outstanding against

Shd.M V Shreyamskumar, nx-MLe as per the information received from the

various sections of the Legislature Secretariat.

S V Unnikrishnan Nair

Secretary

-F8

Y



,:.

Declaration bv Candidate/election aoent/proposer while

submittino the photooraph of the Candidate

Subject: Election to the COUNCIL OF STATES (mention name of the House) frorn KERALA

LEGISLATM ASSEMBLY CONSTITUENCY (name of the constituency).

I, M.V. SHREYAMS KUMAR, son of Late M.P. Veerendrakumar, Aged 53 years, resident of

Anandamandiram, Puliyaramala, Kalpetta North P.O., Wayanad - 673 122, nominated as candidate

hereby submit the photograph for the purpose of printing the same on ballot paper, I declare that the

photograph has been taken during the last 3 months before the notification of election.

(fill up this part when the candidate himself is submittjng the photograph)

...... (name), election agent

(name and address of the

candidate), son/daughter/wife of ' a candidate -for 
the

abovementioned election, hereby the photograph of the said candidate for the purpose of

printing the same on the per. I declare that the photograph has been taken during the last 3

months before the date notification of election.

(fill up this part election agenVproposer is submitting the photograph).

ou,", .... !.-3..:.9.9 :.?.?.? 
o /Ll,-. a

M.V. Shreyams Kumar
(candidate)

Name:

Address:

Tel, No.

Anandamandiram
Puliyarmala
Kalpetta North P.O.,

Wayanad - 673 122
94470 06702



' .f'

PRO FORMA FOR FURMSHING INFORMANON LTNDER SECTION 8 OF THE
R. P ACT, T951 BY EVERY CANDIDAIE AT AN EI-ECIION TO

PARLIAMENT OR STATE IEGISLAS'TJRE

Eiection to,h" .......C9PN-Cl-L 9F tJ.i(€:

F, o .ke &A 1A.... !& ! $.L^1.1 ye.... 
A S. E yt BqI. cons rituencv

Name of the Candidate

Fathe/l'{6{h€d+{+65€fldA name

l. Have you ever been convicted by a Court of law-

(j) In any case specified in sub-section (1) of : N 0
Section 8 of lhe Representation of the

People Act, l95l

(ii) In any case specified in sub-seition (2) of :

the said Section 8 and sentenced to N' A
imprisonment for not less than six months

(iii) In any other case and sentenced to : N'A
imprisonment for not less than 2 years

2. If yes, give details (in each case separately) as

below-

(i) Name of the Court by which Convicted : N.A

(ii) Date of Conviction N A

(iii; Were you a sitring member of Parliament : lle*T.'lo.z
or of a State Legislature, on the date of
such Conviction

(i1) If yes, give exrct details of such status as : NA
MP&ILA,/MLC

(y) Nature of offence committed (with details , . N ' A
of the relevant Act and Sections)

(vi) Punishment imposed , N.A

(rti) Period for which undergone imprisonment ' N.A
if anl

(viii) Date of release tiom pnson 
' 

N'A

3. was an), appeali application for revision filed : ycsA{ol
agrinst above Conviction

(i) Reference No. of appeal/rpplicrrton fol N.A
revision filed. if any

(ii) Date of filing of such appeayapplication , N' A
for revision

KNPP 494/2005/200.
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M' P' v€eK€NpRA l<uMA<



(iii)

(iv)

.vi)

vii)

Name of the Court before which rhe
appeal/application for revision t'iled

Whether the said appeal/application for
revision has been disposed of or is pending

If disposed of,-

(a) Date of disposal

(b) Nature of order passed

Whether any bail granted dudng the
pendency of appeaUapplication for revisron

If yes, period during which remained on bail

TctvAdpeuil.

).3-o8.2oAo

Befbre the Retuming Ofhce.

T&vA^JPt{ot}r'

t3.08,%20

|-l'n'4
I Jtgtl(lrufe oJ LanddQte)

rtt.v.sAzelws

i1
L- ''

N.A

Disposed of/Pending

l\1. A

N.A

N.A

N.A

x0t,.|a

f\r'A

For Election t"..... I 9!l^r..9 ! h....9.f .-SLSl.F g

AFFIDAVIT

r.....ryI-Y:..s-1ff:-41!-s-. ..Kumf-$........... ..................sof,/dl,rseErruif€ 
"r.....tyl:/-:.. 

_u_ff*Ec-*84. rcv$*a
.....F-9-..-..-. years. resident or..Ar'taa,p-a.llart|pl*Ala.'.p..uu-yB.K-q}&(4,..I+A|--.?F..'.-r-fd,....hr*y4N&r,
-eby solemnly aflrm and declare as follows:- (o.l SIZL
1. That I have liled my nomination paper(s) for the above election.

2 That' in connection with my candidature for the above election, I am submitting herewith tbe informatron,
as asked for by the Returnirg Officer, under Section 8 of the Representation o1 the people Act, 1951. ln
the prescribed pro forma.

3 That the information furnished in the enclosed pro forma is true to the best of my knowledge and belief
and that nothing material has been concealed therefrom.

/L l,*,. a,
Deponent ,

M'V.-s+|a€)A[|S Xu'!^*q

Verified before me



: e,.. j

f' Memo No.

From

To

Returning Officer for

Date :

you have made a declaration in yow nomination paper that you are not diqualified for being chosen at the above

election. i

2. your attention is invited to Section 8 of the Representation of the People Act, 1951, an extract whereof is

enclosed for your ready reference.

3. In order to be satisfied that you are not suffering &om disqualification mentioned under the said Section 8 of

the Representation of the People Act, 1951, you are required hereby to furnish the information- as asked for in the

enclosed pro form4 which should be supported by an afidavit, duly sworn before a Magistrate of the first class or an

Oath Commissioner or a Notary Public.

4. It should be noted that fumishing of any wrong information by you will render you liabld for action as per

law.

5. It should also be uoted that the required information must be firnished by you imnediately and positively

before.........-.................-....................horus on........-....................-........(Time and date fixed for scrutiny of nominations).

Before the Retuning Ofhcer

For Election,.......99.y-N.-.-l!-- .9.f ....-s-LAL9.t . .. . .

...ke-1A.A....!e.h!.t!,fi.\tl-E....A.$.5.c-!P-!:|.................consh,uencv

AFFIDAVIT

r, ...M:-!.,.-$.Ugq7..$f.l:.....!{Uy,-03.... .....-.-....--....-.-soDit*r€hr€rr,wire or'MP.:'V.ffiEl'l.Sn+.fi.'"g$
............'54..............................years, resident of..trAletV2..4...M.FN.P-14M*........do hereby solemnly af{irm and declare

as follows :- Pvu'/hRrQDtA. wLw11A . 61s tzz
(1) That I have filed my nomination paper (s) for the above election'

(2) That, in connection with my candidature for the above electiorl I am submitting herewith the information'

as asked'for by the Retuming Officer, under Section 8 of the Represcntstion of the People Act, 1951, in the prescribed

pro forma.

(3) That tlle information furnished in the enclosed is true to the best of my knowledge and belief and that

-IqrvAnlP<uwr.

t3'0G.2020

/LJ,*,.4
Deponent

fvl'v.s|{(€yAMs

verified before me

VIMAA.
Place :

Daie :

Csignatue of verifying authority with seal)

M.v. SAPEyAMs KiJMAR

fName of the Candidate)

Sub; Erecrion r"..-c.alLN.9J.L..0F-...S..7.AitF5.....t"...k€.RA(A.-.(*.a,S.(Jfr-uE--..Sf.ll3l]r.

nothing rnaterial has been concealed therefrom.


